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Informed by the Ministry of Produc
tion here that a  D.D.T.  factory  is 
actually under construction at Alwaye 
at a cost of about Rs. 48 lakhs and 
there are other schemes also.  I am 
also told just now that the Ministry 
would be prepared to help  to  the 
fullest extent possible the starting of 
village industries and  giving  some 
attention to  khadi,  handloom  and 
other industries. Therefore, it is for 
the new Government to  take  into
account all these things. Now  the
position has changed  to a  certain
extent Till now, it was open to the 
hon. Members opposite, especially of 
this party, to criticise us as heartily 
as possible, because they were never 
aware, except during the  last  few 
days, that by an irony of fate they 
will have to take over the adminis
tration and perhaps eat away a num
ber of criticisms which  they  were 
levelling on us for so many years. 
After all, I am quite confident that 
they will try to carry on the adminis
tration properly.  Perhaps they will 
have to undo  whatever  they  have 
stated to a certain extent,  because 
what is stated by way of criticism or 
by way of  opposition  is  entirely 
different from the attitude or policy 
that one has to adopt when one takes 
over the Government. I would refer 
to the change of tone my hon. friend 
Shri V. P. Nayar.  I am accustomed 
to hearing his speeches.  I saw what 
importance he was giving  to  that 
great virtue  of  self-restraint.  He 
always used to condemn us, criticise 
us in as un-restrained a manner as 
possible.

Shri V. P. Nayar:  I can assure the 
hon. Minister that it will  continue 
always.

Shri Datar: Let me finish, Sir.  I 
must say to his credit, today I found 
that he waJkull of self-restraint and 
all appeal to all people, to the other 
parties also.  This is what is called 
the irony of times. Otherwise, these 
friends were at logger heads with all. 
They were carrying on criticism in

aa understand a manner as  possible. 
In view of the dawn of their own 
Government, they have developed a 
sense  of  great  responsibility,  at 
which I rejoice. After all, Kerala is 
a part of India and a beautiful part 
of India. It is our duty to help them. 
But, they have to help themselves by 
unlearning a number of  things,  by 
undoing a number of things.  I am 
quite confident that they would do all 
this and further the interests of the 
poor people of Kerala.

DEMANDS FOR GRANTS* ON 
ACCOUNT—KERALA

Mr. Chairman:  Now, we take up
the Demands.  What about the time 
limit?

Shri V. P. Nayar (Chirayinkil):  I
would suggest that all the Demands 
be taken together ,so that the Mem
bers who want  to  speak  on  the 
various demands can speak for a few 
minutes.

Mr. Chairman: I was going to  say 
that the scheduled time is over  by 
2-25, which is just over.  We  may 
finish the whole thing including Ap
propriation Bill by 3 o’clock. Keeping 
that in view.......

Shri V. P. Nayar: You may ask for 
all the cut motions to be moved

Mr. Chairman: All the cut motions 
may be .moved together.  I think Shri 
V. P. Nayar and Shri N. Sreekantan 
Nair have got cut motions.

Shri  V.  P.  Nayar:  Shri  Frank
Anthony has a cut motion.  He has 
already spoken on it.

Mr. Chairman: How will you adjust 
the time?  I want to know whether 
any other Member besides the two 
who have given cut motions wants to 
speak on this.

Shri Nambiar (Mayuram): If there 
is time.

Mr. Chairman: Half an hour in alL

__________ _ _____—-----------------------«-----
•Moved with the recommendation of the President
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Shri V. P. Nayar:  I will not take 
more than ten minutes.

ghri N. Sreekantaa Nair  (Quilon 
cum Mavelikkara): Not more than 5 
or 10 minutes.

Shri  Velayudhan  (Quilon.  cum 
Maveiikkara—Reserved—Sch. Castes): 
I should like to say something.

Shri A. M.  Thomas  (Emakulam): 
Five minutes.

Mr. Chairman: There must be some 
time for reply.  Five  minutes  for 
each Member.  All the cut motions 
may be moved alter  the  Demands 
have been moved.

Demand No.  I—Aoricultoral  In

come Tax and Sales Tax.

Mr. Chairman:  Motion moved:

“That  a  sum  not  exceeding 
Rs. 4,55,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Agricultural  Income  Tax  and 
Sales Tax’”.

Demand No. II—Land Revenue

Mr. Chairman:  Motion moved:

‘That  a  sum  not  exceeding 
Rs. 11,06,000 be  granted  to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
'Land Revenue*”.

Demand No.  Ill—Excise

Mr, Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 4,76,000  be granted  to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending

on Slst March, 1958 in respect at 
«rdae‘".

Demand No. IV—Stamps 

Mr. Chairman: Motion moved:

"That  a  sum  not  exceeding 
Rs. 1,02,000 be  granted  to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charge* 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Stamps’ ”.

Demand No.  V—Forest

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 25,12,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
“Forest’ ”.

Demand No.  VI—Registration 

Mr. Chairman: Motion moved:

"That  a  sum  not  exceeding 
Rs. 5,06,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Registration’

Demand No.  VII—Taxes on 

Vehicles

Mr. Chairman: Motion moved:

"That  a  sum  not  exceeding 
Rs. 3,03,000 be grafted to the 
President, on account, out of the 
Consolidated ' Fund of the State 
of Kerala, a defray the charges 
which will come in courae of 
payment during the year ending 
on 31st March, 1058 in respect of 
Taxes on Vehicles’ ”.
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Demand No.  VUI—Irrigation

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Ra. 4,52,000 be granted to the 
President, on account, out of the 
donsolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 81st March, 1058 in respect of 
‘Irrigation*”.

Demand No.  IX—Heads or States,
Mans TORS, Secretariat and Attached 

Offices.

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 10,85,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the chargcs 
which will  come in course  of
payment during the. year ending 
on 81st March, 1058 in respect of 
‘Heads of States, Ministers, Secre
tariat and Attached Offices’ ”.

Demand No. X—State Legislature 

Mr. Chairman: Motion moved:

“That  a  sum not exceeding
Rs. 1,44,000  be  granted  to  the
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will  come in course  of
payment during the year ending 
on 81st March, 1058 in respect of 
■State Legislature’”.

Demand No.  XI—Elections 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 10,00,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will  come in course  of
payment during the year ending 
on 81st March, 1988 in reaped of 
Elections'”.

Demand No. XII—District  Adminis
tration and Miscellaneous

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 12,60,000  be  granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
*District Administration and Mis
cellaneous’ ”.

Demand No. XIII—Administration
of Justice

Mr. Chairman:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  14,79,000  be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come  in  course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Administration of Justice’ ”.

Demand No. XIV—Jails 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs.  5,00,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Jails’”.

Demand No. XV—Police

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 40,39,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course at 
payment during the year ending 
on 31st March, 1958 in respect ot - 
•"dice’”.
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D*maot No. XVI—ScuwTirjc 
Department*

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Ra. 1,06,000 be  granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
'Scientific Departments’”.

Grants an Account— 1200
Kerala

Demand No.  XX—Aoricultprm 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 24,98,000 be granted to the 
President, on account, out of the
Consolidated Fund of the  State 
of Kerala, to defray the cnarges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Agriculture’

28 MARCH 1957

Demand No. XVII—Education 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 214,29,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of KeTala, to defray the charges 
which will come  in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Education’

Demand No.  XVIII—Medical 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 51,19,000  be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Medical*".

Demand No. XXI—Rural Develop
ment

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 18,56,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will  come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Rural Development’ ”.

Demand No.  XXII—Veterinary 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 4,09,000 be granted to  the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course at 
payment during the year ending 
on 31st March, 1958 in respect of 
'Veterinary*

Demand No.  XIX—Public  Health

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 42,88,000 be granted to the 
President, en account, out ®f the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
Payment during the year ending 
on 31st March, 1958 in respect of 
‘Public Health’

Demand No. XXIII—Co-operattoh 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 5,58,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
Co-operation’
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Demand No.  XXIV—iMwunl

Mr. Chairman: Motion moved:

‘That  «  ran  not  exceeding 
Ra. 47,94,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
at Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
Industrie*’

Demand No. XXV—Labour and 

Miscellaneous

Mr. Chairman: Motion moved:

“That a  sum  not  exceeding 
Rs. 21,14,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund ot the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Labour and Miscellaneous'.”

Demand No. XXVI—Civil Works 

Mr. Chairman: Motion moved: 

‘That  a  sum  not  exceeding 
Rs. 83,82,000 be granted to  the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
Civil Wptkt’ ”,

Demand No. XXVII—Electricity 

Mr. Chairman: Motion moved: 

“That  a  sum not  exceeding 
Rs. 24,59,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
•Electricity'"

Demand No. XXVIII—Pensions 

Mr. Chairman: Motion moved: 

“That  a  sum not  exceeding 
R*- 26.00,000 be granted to the 
President; on account, out of the

Kerala

Consolidated Fund of tha State 
of Kerala, to defray the charges 
which will come in course at 
payment during the year ending 
on 31st March, 1958 in respect at 
'Pensions”'.

Demand No.  XXtX—S»a*hw®t 
add Punvmw

Mr. Chairman: Motion moved:

'That  a  sum  not  exceeding 
Rs. 9,94,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in  course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Stationery and Printing’”.

Demand No. XXX—Miscellaiwoot

Mr. Chairman: Motion moved:

‘That  a  sum  not  exceeding 
Rs. 7,14,000  be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course ot 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Miscellaneous’

Demand No. XXXI—Community
Development Projects

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 24,82,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Community  Development  Pro
jects’”.

Demand No.  XXXII—Tran's port
Schemes

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 45,58,000 be granted to the 
President, on account, out of tha 
Consolidated Fund of the State
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at Xenia, to defray th« charge* 
which will come in course of 
payment during the year ending 
on 81st March, 1958 in respect of 
•Transport Schemes’ **.

Dkmand No. XXXm—Capital out
sat OH IajOQAW»  (COSOOK3AL)

Mr. Chairman: Motion moved:

"That  a  sum  not  exceeding 
Rs. 31,83,000 be granted to the 
President, on account, out of thq 
Consolidated Fund of the State 
of l̂erala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect «f 
‘Capital  Outlay  on  Irrigation 
(Commercial) ’ ”.

Demand No. XXXIV—Capital Ottt- 
ay on Irrigation (Non-Commercial)

Mr. Chairman: Motion moved:

'That  a  sum  not  exceeding 
Rs. 19,16,000  be  granted  to the
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come  in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital  Outlay  on  Irrigation 
(Non-Commercial) ’

Dkmand No. XXXV—Capital Out
lay on Public  Health

Mr. Chairman: Motion moved:

‘That  a  sum  not  exceeding 
Rs. 27,08,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment  the year ending
on 31st flHro, 1958 in respect of 
‘Capital OTRlay on Public Health’

Demand No. XXXVI—Capital Out- 
LAY on Aobxcoltural Improvement

***■ Motion moved:

"That  a  sum not  exceeding 
Rs*  19,000 be  granted  to  the

President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
Ĉapital Outlay on  Agricultural 
Improvement’".

Demand No. XXXVTI—Capital 
Outlay  on  Industrial  Dtvklop- 

MXNT

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 33,56,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the chargcs 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital  Outlay  on  Industrial 
Development’ ”.

Demand No. XXXVIII—Capital 
Outlay  on  Civil  Works

Mr. Chairman: Motion moved:

“That  a sum  not exceeding
Rs. 67,70,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come  in  course  of
payment during the year ending 
on 31st "March, 1958 in respect of 
*Capital Outlay on Civil Works’ ”.

Demand  No. XXXIX—Capital Out
lay on Electricity Schemes

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 77,49,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the Stato 
of Kerala, to defray the charges 
which  will come  in  course  of
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital  Outlay  on  Electricity 
Schemes’".
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Demand No. XL—Capital Account 
Or OTHEB WORKS OtrTSOK THE REVENUE

Account 

Mr. Chairman: Motion moved:

‘‘That  a  sum  not  exceeding 
Rs. 2,30,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 3l8t March, 1958 in respect of 
*Capital Account of other works 
outside the Revenue Account’

Demand No. XLI—Capital  Outlay
on Transport Schemes

Mr. Chairman: Motion moved:

"That  a  sum  not  exceeding 
Rs.  3,50,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the Stale 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital  Outlay  on  Transport 
Schemes’

Demand No.  XLII—Commuted 
Value of Pensions

Mr. Chairman: Motion moved:

That  a  sum  not  exceeding 
Rs. 19,000  be  granted  to  the 
President, on account, out of the 
Consolidated Find of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Commuted Value of Pensions’”.

XLIII—Capital  Out
lay on State Schemes or Govern

ment Teadxmo

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 22,82,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come tn course of

payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital Outlay on State Schemes 
of Government Trading’

Demand No. XXJV— Loans ani 

Advances by the State Government

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 27,07,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in  course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Loans and Advances by the State 
Government’

Need to have a Vice-Chancellor 
knowing the language of the State.

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head  Educa
tion be reduced by Rs. 100.”

Need to ensure idential scales of 
pay for teachers in private  colleges 

and Government colleges.

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head  Educa
tion be reduced by Rs. 100.”

Lack of medicines and  equipment 
in hospitals and dispensaries

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Medical 
be reduced by Rs. 100.”

Lack of adequate facilities for the 
students of the Trivandrum Medical 
College in the matter of their studies

Shri V. P. Nayar: I bag to move:

“That the demand for grant on 
account under the head Medical 
be reduced by Ra. 100.”
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NecetaUy to provide more funds to 
£he Leper Asylum at Nooranad,  for 

the benefit of the patients

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Medical 
be reduced by Rs. 100.”

Inadequate  superintendence  by 
Director of Health Services

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
acqfunt under the head Medical 
be reduced by Rs. 100.“

Inadequate salaries of ntirsen and 
subordinate staff

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Medical 
be reduced by Rs. 100.”

Hardships of contingent employees

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Medical 
be reduced by Rs. 100.”

Inadequate  provision  for  soil 
research

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
-account under the head Agricul
ture be reduced by Rs. 100.”

Inadequate provision for duck farm

£hri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Agricul
ture be reduced by Rs. 100.”

Inadequate attention paid  to  the 
important problem of fisheries

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Agricul
ture be reduced by R*. 100.”

Kerala

Necessity of a uniform policy for 
the whole State on the question of 

prohibition

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the  head  Excise 
be reduced by Rs. 100.”

Top-heavy administration  in  the 
State

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the head Heads of 
States, Ministers, Secretariat and 
attached offices be  reduced  by 
Rs. 100.”

Necessity of implementing the Jail 
Reforms Committee Report.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the head Jails be 
reduced by Rs. 100.”

Necessity of providing free educa
tion upto Secondary School Leaving 

Examination

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the head  Educa
tion be reduced by Rs. 100.”

Necessity of implementing the 
recommendations of the  University 

Grants Commission in Kerala

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the head  Educa
tion be reduced by Rs. 100.”

Necessity of enforcing equal pay 
for the staff of private and  govern
mental educational institutions.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the head  Educa
tion be reduced by Rs. 100.”



Necessity of providing more medi-  Failure to enforce Minimum Wages
Ones to the Hospitals. in the Coir Industry.

Shri N. Sreekantan Nair:  I beg t*
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Shri N. Sreekantan Nair:  I beg to 
move:

That the demand lor grant on
account under the head Medical 
be reduceed by Rs. 100.”

Necessity of providing greater 
amenities to the inmates of the leper 

asylum.

Shri N. Sreekantan Nair:  I beg to
move:

"That the demand tor grant on 
account under the head Medical 
be reduceed by Rs. 100.”

Necessity of supplying manure on 
credit to the peasants.

Shri N. Sreekantan Nair:  I beg to 
move:

"That the demand for grant on
•  account under the head Agricul
ture be reduced by Rs. 100.”

Necessity of establishing  scientific 
agricultural farms.

Shri N. Sreekantan Nair:  I beg to
move:

'That the demand for grant on 
account under the head Agricul
ture be reduced by Rs. 100.”

Failure to enforce the non-seasonal 
declaration of the Cashew factories.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account  under the  head  In
dustries be reduced by Rs. 100.”

Failure to provide relief to the un
employed cashew workers.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account  under the  Read  In
dustries be reduced by Rs. 100.”

move:

’That the demand for grant on 
account  under  the  head  In
dustries be reduced by Rs. 100.”

Failure to start at least a few 
cashew  factories  on co-operative 

basis.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account  under  the  head  In
dustries be reduced by Rs. 100.”

Necessity of co-ordinating the 
working of the twd Ceramic factories 

in Kundara.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under  the  head  In
dustries be reduced by Rs. 100.” 

Failure of the Government owned 
T.M.C. to meet the statutory obliga

tions as per the Labour "laws.

Shri N. Sreekantan Nair:  I beg to 
move:

"That the demand for grant on 
account  under  the  head  In
dustries  be reduced by Rs. 100.”

Necessity of establishing a Division 
Bench of the Kerala High Court at 

Trivandrum

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account  under  the  head Ad
ministration of Justice be reduced 
by Rs. 100.”

Mr.  Chairman:  All  these  cut
motions are before the House.

Shri V. P. Nayar:  It is good that
you are restricting the scope of the 
discussion of the cut motions.  Other
wise, we should have,  I personally 
would have had  to give  certain
replies  which some hon.  Members 
richly deserved. Now, I do not want 
to go into that.



I want to deal with the cut motion 
el Shri Frank Anthony. I do not want 
to say anything about the particular 
person or type of person to be nomi
nated. But, I want to point out to 
the House that simultaneously  with 
Shri Frank Anthony’s  speech here, 
the Governor of Kerala  also made 
an announcement  from  the other 
end  of India from  Trivandrum,—I 
reliably understand, subject  to con
tradiction, that the hon. Member Shri 
Frank Anthony gave a list of two or 
three names—and made an interpre
tation of the Constitution  like the 
one....

Mr. Chairman: On that point, the 
hon.  Home  Minister  has  already 
replied that his  statements  are all 
recorded.  You also rub  the same 
point.

Shri V. P. Nayar: I only wanted to 
say that it is quite understandable, 
the Governor having been  in Delhi 
till day before yesterday, Shri Frank 
Anthony and the Governor releasing 
the same type of interpretation  of 
the Constitution. I  do not want to 
make any more comments on that.

I have given some cut motions on 
the question of fisheries.  I know that 
it is by and large a State subject. But,
I want to focus the attention of the 
Government of  India on the para
mount need to help the State Govern
ment in the matter of finding more 
funds for the fisheries. They have got 
a scheme, the Indo-Norwegian scheme.
I have had an occasion to study the 
scheme in detail recently and also to 
take a trip in one of their motor boats.
I find that the whole scheme will be 
worthless if certain arrangements are 
not made and made immediately. For 
example, there is the necessity to have 
a fishing harbour at least in the place 
called Neendakara.  It must be the 
Central responsibility to develop that 
port. It is not good if the State Gov
ernment is asked to construct a har
bour there.  Without a fishing har
bour, I am afraid, knowing as  I do a 
bit of the problem of fisheries, the 
Indo-Norwegian scheme itself will go 
out.  I would request the hon. Home
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Minister to look to this.  It is not a 
matter pertaining to the administra
tion of the State.  The Central Gov
ernment should immediately send one 
of their most competent experts and 
also draw up a scheme by which we 
shall have a fishing harbour of th* 
modem type at Neendakara.

There is also  another  question 
which is not strictly coming within 
the scope of this.  The fishing com
munity has certain problems which, 
it is not possible for the State Gov
ernment to tackle.  My hon. friend 
Shri N. Sreekantan Nair, who know* 
the place well, will, I think, corrobo
rate me when I say that owing to the 
removal of the much coveted ilmenite 
sands from the coast of Karunagap- 
pally, the sea is making constant  in
cursions into the land making it im
possible for the entire fishing commu
nity to live there with any sense of 
safety. That .is also a matter in which 
the Central Government should de
vise ways and means of preventing 
erosion by sea. It is not a very simple 
question, I know.  The washings are 
removed from this place.  Perhaps, 
if you put bunds or breakwaters in the 
sea, the tidal flow may be different 
and the sands may be available  in 
some other  place.  It is a highly 
technical  matter.  The  point is, 
hundreds of houses stand in constant 
danger of being washed away, by sea, 
because the only bund which stretch
es from one end of the taluk to  the 
other and even beyond is being slow
ly corroded by this removal of sand 
for the purpose of  taking  ilmenite 
and monazite.  In view of the impor
tance of the material which we gather 
from there, I want the Government 
of India immediately to devote special 
attention to this problem and see that 
some permanent way is devised by 
which despite the removal of wash
ings and sand, the people in the first 
line beach may also live safely there.

We have a leper asylum there.  My 
hon. friend  Shri N. Sreekantan Nair 
has also- joined me in giving a cut 
motion on this.  There are 800 or 900 
lepers, very unfortunate people,  in 
that asylum. This institution, I gather
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is the biggest of its kind in India. 
There are about 400 women. Has the 
•Central Government given one pie by 
way of special assistance to this ins
titution where there are hundreds of 
these unfortunate people, who cannot 
.see the world, who have to be looked 
after with as much care as we  can 
bestow? The Central Government has 
not chosen to spend one pie on this 
asylum. 1 have been there for elec
tion campaign and after that, I know 
that quite a number of things could 
be done if only they cared.

We know that the State Govern
ments’ budgets for this are limited. 
So, it is necessary that the Central 
Government should come to the help 
of this institution, because it is  the 
biggest institution of its kind in  the 
whole of India.  Especially in  view 
of the fact that leprosy, as recent in
vestigation shows, is spreading, and 
a very sizable population of our State 
is showing symptoms . of  leprosy. I 
submit that in the  interests of the 
general health of the State and also 
in the special interest of the particu
larly unfortunate patients there,  the 
(Government of India should rush and 
give some special help to this institu
tion.

Shri N. Sreekantan Nair: Since the 
time at my disposal is very  short, I 
shall skip over the points that have 
already been referred  to  my hon. 
Iriend Shri V. P. Nayar.

The first cut motion that stands in 
my name is in regard to the question 
of prohibition.  I would like to state 
that it is a very foolish policy that is 
being followed at present in most parts 
of India.  There is an imaginary line 
beyond which one can drink as much 
as one liked, but within that line, one 
cannot drink.  That seems to  be a 
foolish thing, according to me.  I do, 
’however, concede that drink is an evil, 
and that ha* been the source of many 
family quarrels among the'  labour 
classes and the poor people, and has 
•lao been the cause of their ruin. So, 
the drink evil has got to be controlled. 
For  this  purpose,  some  effective

method ot controlling it has got to be 
devised. I hope that the new Commu
nist Government will be able to do it, 
and the Central Government will ren
der them whatever help  they can to 
control the ludicrous situation that ex
ists in the State at present.

My next cut motion is in regard to 
the heavy overheads on administra
tion.  All unwanted officers from the 
Madras area have been dumped on the 
Kerala State.  We have had so many 
officers imported from outside, pen
sioners and so on and so forth,  that 
the administration there is really be
coming very top-heavy; as has been 
pointed out already by Shri  A. M. 
Thomas, there are five or six heads for 
every Department.  If this is the situ
ation, then how can that poor State 
function?  Our  administrative  ex
penses come to about Rs. 18 crores, 
with the result that there is nothing 
left for other items of  expenditure. 
This is a matter which has to be look
ed into.

Regarding the cut motion of  Shri 
Frank Anthony, I have to state that 
I am very sorry that I have to refute 
some of the allegations made by him 
on the floor of this House.  I am very 
sorry that the floor of the House has 
been utilised to ventilate  communal 
and sectarian passions.  I have noth
ing to do with Mr. Loius,  who had 
been nominated to the previous State 
Legislature.  He  was a  Congress
man, and he belonged to the Cong
ress Party.  But I must say, with all 
due respect to Shri Frank  Anthony, 
that I do not agree that only that per
son whom Shri Frank Anthony or his 
organisation accepts  is  an  Anglo- 
Indian.  He claims that there are enly 
500 members of his organisation.  But 
there are hundreds of thousands of 
such persona in my part of the country.
I do not know much about the defini
tion of an Anglo-Indian; I have heard 
only a negative definition, which I do 
not want to repeat in this House.  So, 
let us not speak about Fermgis, and 
Anglo-Indians and the subtle distinc
tions between them.  If by Feringit, 
he means people who are Portuguese 
origin then we do not have anybody
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of that tye there.  As a  matter  of 
fact, there are tens of thousands  of 
eole in that State who hae English 
as their mother-tongue, and who hae 
some soft of admixture with the cul
ture of the ritish in the Indian nation. 
And I thin that is what is meant by 
Anglo-Indian.  And if that is what is 
meant by the word Anglo-Indian in 
the Constitution in article 333, then I 
say that Mr. Louis not only was com
etent to be nominated, but is come
tent to be nominated in future also. Of 
course, I do not want to exress any 
oinion on the uestion whether  he 
should or should not be nominated 
now.  That is a oint into which I 
shall not enter now. ut what I would 
say is that to call him a eringi on 
the floor of the ouse and say he is not 
an Anglo-Indian, and to use libellous 
a ellations against him  was  ery 
wrong on the  art  of  Shri  ran 
Anthony.  I say that there are not 
only 500 Anglo-Indians, but we hae 
got  tens  of  thousands  of  Anglo- 
Indians in that State.  Their interests 
also hae got to be looed after.  If 
the reresentation is only for  two 
thousand ersons, then I strongly ob
ect to giing them reresentation, for, 
that is not democracy that is not right 
and that is not fair.   ut since  no 
Anglo-Indian has been elected, I am 
rather symathetic on this uestion of 
reresentation for Anglo-Indians.  ut 
I would not lie to gie my oinion on 
the matter, because, naturally, olitics 
comes in there.

As regards the uestion of  imle
mentation of the recommendations of 
the Uniersity rants Commission, I 
find that something has already been 
done, according to the news item that 
has a eared in the aers already. 
There has been reision of the  ay- 
scales, but that is not sufficient.  I 
hoe the scales will be imroed u
on in the future.

Regarding the salary of those in the 
riate and goernmental institutions, 
the argument has been adanced  by 
Sri Mathew that it will inure the 
institutions If  oernment do  not 

forward to hel them.  I  am

worried only about the standard of 
liing of the staff and their real caa
city and ability. The students who go 
to the riate institutions should not 
be deried of the benefit of educa
tion from efficient educational  staffr 
and, naturally, they can get the best 
of the education only if the staff are 
aid roerly.  So, the  uestion  of 
su ort, hel and contributions  from- 
oernment etc.  are all extraneous- 
matters. The fundamental uestion is 
to ay them roerly, and get roer 
hands to imart good education to the- 
students.  So, whether there is  more 
hel or not from the Centre, the new 
and increased ay-scales hae got  to 
be enforced.

So far as the su ly of medicines is- 
concerned, it has already been oint
ed that what we generally get is aua 
mixed with some salt.  That is gien 
as a medicine for almost all diseases 
in all the hositals and  what  little 
medicine is there is erhas stolen or 
taen away by the doctors.  I  hoe- 
that the declaration of the Commu
nist arty that they would eradicate 
corrution would be a lied in  the 
matter of medicines also so that medi
cines may not be stolen in the future..

I would, howeer, lie to oint out 
that the existing stoc of medicines 
is not sufficient for sering the eole- 
roerly.  So, a greater allotment has 
to be made for medicines.  I hoe it 
will be made, and good medicines will 
be made aailable to the eole in the- 
future.

As regards the cashew  industry,, 
there has been a declaration that the- 
cashew factories  are  non-seasonal. 
oernment had issued a communiue- 
to that effect.  ut the emloyers too 
the matter u to the igh Court, and 
there was a ruling by the igh Court 
against this declaration. The result is 
that the osition of the worers conti
nues to be as it was before.  or more 
than four months in the year, nearly
60,000 worers hae no wor, and they 
hae no unemloyment benefit either. 
In all, about 25,000 worers still conti
nue to be unemloyed, because  the- 
factories haa not been oened. Our-
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ing the elections, there was a declara
tion that the cashew factories of at 
least Mr. Thangal   unu  Musa liar 
were going to be oened again.

An  on.  Member:  Vote-catching 
deice.

Shri N. Sreeantan Nair:  Perhas, 
that was a ote-catching deice.  ut 
I would urge is that these factories 
hae to  be  reoened.   oernment 
hae made a declaration that they are 
going to start co-oeratie  societies 
for this urose.  I would urge that 
the factories should be reoened, these 
societies started, and the worers re
engaged.

Then, there is the uestion of en
forcing some of the labour measures 
affording statutory and other rights to 
the worers, which are being denied 
to them at resent.

14.38 bn.

Mr. De uty-S ea er in the Chair

If these rights are not restored to 
them, then the worers will be obliged 
to resort to other courses of action. Of 
course, I hoe that the new Commu
nist oernment that is coming into 
ower would be able to do something 
to imroe their lot, because it is but 
right and fair to gie them  these 
rights, and it is comulsory also un
der the existing State Laws.  I do not 
want to exatiate on this oint any 
further.  ut I would only say that if 
the new oernment do not do any
thing in this regard, then things will 
hae to continue, as Shri Matthen said, 
as in the Chaara area, where the wor
ers went on strie. As long as  the 
rights of the worers are ignored, the 
worers hae the right to go on strie, 
and they will go on strie.  And we 
shall fight it out.  This is a matter 
which is the concern of not only the 
State oernment but also of the Cen
tral  oernment.  In fact, I  hae 
brought to the notice of the Deuty 
Minister of Labour  many  of  these 
issues.  Indeed, I hae ersonally met 
him and exlained to him the whole

osition as to how een the statutory 
rights  hae  been  denied  to  the 
worers, and nothing has been done 
till now in that regard.  I am afraid 
we are heading towards a maor strie 
in the mineral industries  also.   ut 
since the Communist  friends  hae 
come to ower, I am ut in a ery 
aw ward osition.

Shri T. . Vlttal ao ( hammam: 
Why aw ward osition?

Shri N. Sreeantan Nair:  If I  go
on strie, the Communist friends will 
say that I am trying to fight  with 
them.  If I go on strie, the Central 
oernment will say,  ‘ ou  better 
flght it out with your State  oern
ment, though it is a Central subect 
So, I am laced in a ery delicate re
dicament. I hoe both the Communist 
oernment and the Congress  o
ernment at the Centre will loo into 
these matters, for the resent situation 
is one of flagrant iolation of the laws 
enacted by this   ouse.  There  is 
nothing more to it.  It  is  statutory 
rights of the worers which hae been 
denied to them.  Whether it is the 
Congress oernment or Communist 
oernment, if they at least do not 
obsere this much of law, the worers 
hae their rights.  en if in order to 
enforce their rights, they hae to be 
in the wrong, they would rather ut 
themseles in the wrong than in th 
right. 

I commend my cut  motion to  the 
ouse.

Shri A. M. Thomas:  Mr.  Deuty
Seaer, Sir,  Shri V. P. Nayar re
ferred to fisheries.  This is another 
deartment to which roer attention 
has not been deoted.  The remars 
that I made about the Industries De
artment are eually a licable to the 
Fisheries Deartment  also.  Accord
ing to the 1958-57 budget, the  total 
lan roision for T. C. States  for 
fisheries is Rs. 50.26 lahs and  the 
budget   roision  for  1966-57 is 
Rs 6:82 lahs.  I understand  from 
the Reort of the Presidents rule that 
the amount that would be sent for
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fisheries in isala  is Rs. 4:32 lakhs. 
This is a very unsatisfactory state of 
affairs.

Shri . . Nayar:  antastic  non*
sense.

Shri A. M. Thomas: While on  this 
oint, I want to bring to the notice 
of the ome Minister one fact. There 
is the Norwegian roject.  They are 
using mechanised vessels.  I  under
stand that because of the use they ut 
these mechanised vessels to too  near 
the coastline, many oor fishermen in 
the coastal areas are derived of their 
means of livelihood.  I  understand 
that a restriction was ut that  they 
are entitled to fish  only  beyond  a 
seven-mile-radius.  ut actually,  on 
iccount of their fishing too near iiie 
coastline, many oor fishermen are de 
yvrived of their means of livelihood. I 
hoe the hon. Minister would look in
to the matter.

I wish to refer to  another  matter 
That relates to the uestion of scales 
of ay of University teachers. I under
stand recently an order has been issued 
to the effect that all government col
lege teachers would be entitled to the 
revised scales of ay from the grants 
being made by the University rants 
Commission—that is, 80 er cent of the 
extra exenditure  that would be ne
cessary.  I need not dilate uon  the 
demoralisation that  would set  in 
among the staff of the rivate colleges 
if this benefit is not extended to that 
class of teachers also.

The other oint I wish to mention 
is about medicines.  The uestion of 
su ly of medicines has been rais
ed by Shri N. Sreekantan Nair.  One 
comlaint of the erstwhile  Cochin 
area eole when the integration bet
ween Travancore and  Cochin was 
effected was that amenities such as 
su ly of medicines  to  hositals, 
which  they were enjoying in abun
dance revious to integration, were 
not made available to  them.  The 
same comlaint is going to be reeat
ed as far as the Malabar area is con
cerned.  I understand, inadeuate as

the number of hositals in the Mala
bar district is, the su ly of  medi
cines to the hositals is really ade
uate.  ut if the same standard of 
su ly be  being continued in  the 
Travancore-Cochin area is going to 
be given to the Malabar area also, 
there will be a great deal of discon
tent among thtf eole of the Mala
bar district.

ere I would also invite attention 
to  the inadeuate su ly  of medi
cines.  In an imortant hosital like 
the Ernakulam  eneral   osital— 
before integration it was enjoying  a 
very good reutation  as a first-class 
hosital in South India, if I may say 
so—after integration  the  atients 
have to go to the hosital even with 
such rimary reuirements as Cot
ton.  I do  not think it is a desirable 
state of affairs.  I hoe the medical 
deartment would look into the mat
ter and the comlaint of the eole 
of the locality, which I have the ri
vilege to reresent here,  would  be 
remedied.

, My hon. friend, Shri . . Nayar, 
also referred to the Leer Asylum at 
Noomad.  There is another in  my 
constituency, at arikkoli. There also 
there are hundreds of atients.  It is 
run by a missionary institution.  No 
hel is being rendered by overn
ment to it.  There is also  another 
asylum at Adoor.  ow these asylums 
are maintained, how are the establish
ment exenses met—these are ues
tions which the medical  deartment 
would have to consider, and in deser
ving cases, to render suitable aid.

The last oint is about to-heavy 
administration.  I have collected some 
figures.  Out of a revenue exendi
ture of 31:1 crores, even according to 
the statement that is laid before us, 
the ay of officers and  establishment 
etc. account for 30 er  cent.  Works 
take 14:93  er cent.  The  exendi
ture of Rs. 31 crores includes lan ex
enditure also.  Miscellaneous  items 
take 56:17 er cent.  I do not know 
what all is included under this head. 
As will be seen from ages 114-115 of
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the budget estimates for 1967-58, out 
of the total  expenditure, a substan
tial percentage goes to keep up  the 
establishment of the various depart
ments.  I concede that officers  and 
staff are necessary, but if such a large 
percentage is  being  utilised  for 
meeting the pay of those officers and 
the staff, it is better that the depart
ments are not run.  No  substantial 
amount,  would  be available  to be 
spent for development works apart 
from meeting the salaries of officers 
and staff.  This top-heavy expendi
ture of these departments is a serious 
matter which has to be considered.

Shri Nambiar:  sides are agreed
that Kerala is a problem State.  It is 
a problem State because the popu
lation is the thickest in India and it is 
the  least industrialised.  Unemploy
ment ratio is at its maximum.  Fur
ther,  it has a  food problem.  The 
home production will not be enough 
for even six months.  The administra
tion there is very corrupt.

In this situation,  the Government 
will have to see how the Kerala State 
can be helped.  The new Government 
will take care of the problems.  I do 
not want to enunciate the policy of 
the new Government. They are capa
ble of doing it.  But I would only say 
that the help which we ask for from 
all comers is not asked for for the 
survival of the new Government.  It 
is for the benefit of the people, b«cause 
this problem State of Kerala must be 
helped by Government.  The Commu
nist Party got the verdict of the elec
torate in its favour. Therefore, it will 
take power.  But by the Communist 
Party's efforts alone,  the problems 
cannot be solved.  The problems can 
be solved only by one and all.  It is 
exactly for this reason that we appeal 
to the hon. Minister and to the Trea
sury Benches, as also to other Oppo
sition Members.  We ask for  their 
help not because we want to continue 
in power for five years by their help, 
but because we want to work for the 
benefit of the people along with others.

lb. Deputy-Speaker: Power brings 
with it responsibility also.
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Shri Nambiar!  But the responsi
bility is«not to  continue in power. 
Our appeal must not  be misunder
stood.  We do not want to hear: “Oh, 
the Communist Party  is coming to 
power.  They want to be in power. 
Therefore, they are asking for help’. 
It is not in that spirit that we are 
appealing  to  others.  We  appeal 
because we want to solve the pro
blems of Kerala with the help of all 
people, because it is a problem State. 
It was because of the past unsettled 
conditions there that the people want
ed a change of government.  There
fore, this should not be misunderstood. 
The Communist Party will see that it 
helps to the extent it can but every
thing cannot be done by the Commu
nist Party alone.

I want to dispel one other misunder
standing that has been created here 
from the party point of view.  It" has 
been said repeatedly here that the 
Communist Party is anti-religious; and 
it has been repudiated that the Com
munist Party is not anti-religious.

An Hon. Member:  Nobody  said

that.

Shri Nambiar: It has been said here; 
even Shri Pocker Saheb said that and 
he said that everybody should fight 
it.  I say it is not an anti-religious 
party; it allows every religion to sur
vive; it allows everyone to carry on 
his own religious belief.  The Com
munist Party will  not interfere with 
the religious beliefs  or activities of 
any person or section of persons in 
this country.  Therefore,  that mis
understanding should be cleared up-

The other charge levelled against 
the Communist Party is that it en
courages communalism.  The Commu
nist  Party is  the last party which 
would encourage any  kind of com
munalism.  It will not be swayed or 
carried away by communal views.  B 
will not interest itself in communal 
quarrels.  The Communist Party 
firm in the matter of looking at the 
programmes and needs of the people 
aa a whole and it is not swayed by 
communalism.
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ghri Nui Lai Sham* (Sikar): On 
a point of order, Sr.

Mr.  Deputy-Speaker:  There  is a
point of order raised.

Skrl Nand  Lai Sharma:  May we
know on what particular cut motion 
the hon. Member is speaking?

Mr.  Deputy-Speaker: On all the
cut-motions that are  coining ahead; 
he is feeling them.

Shri Nand Lai Sharma: Is he giving 
a reply to the whole of the debate?

Mr. Deputy-Speaker: Yes. The hon. 
Member may, perhaps, conclude.

Shri Namblar:  Then,  with regard
to our relations with labour.

Shri  Keshavaiengar  (Bangalore 
—North) rose—

Mr. Deputy-Speaker: Perhaps,  the 
hon. Member came too late.

It is the last day and a relaxation 
has been asked for.

Shri NamblO*:  The policy of  the
Communist Party in relation to labour 
is very clear.  Shri Sreekantan Nair 
raised  that point.  If there  is any 
labour problem before the Communist 
Party, he said that he and the party 
has been able to gather round him 
and  will not  hesitate  to  fight  for 
labour.  I will also join  hands  with 
him and say  that the Communist 
Party to which I belong will not allow 
any reasonable demand of labour to 
suffer.  We will certainly stand by 
labour and if there is any difficulty, 
the Communist Party, and I hope the 
leaders in Kerala, those who are in 
charge of the Government, will seek 
the help and co-operation from Shri 
Sreekantan  Nair  and his  party of 
trade unionists and together we will 
uoth settle it and go forward.  The 
Communist Party will not give up the 
rights of labour and if it does so it is 
*»t worth the name.  Therefore, we 
'•'ill certainly seek the co-operation of 
trade unions, the AITUC  all  the 
*NTUC, and others.

Demands for Grants on Account— 1234
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Mr. Depaty-Speaker:  These expla
nations could be made there in the 
State Assembly.

Is Shri Keshavaiengar  very parti
cular to speak on the Kerala Budget f

Shri Keshavaiengar:  Just a couple
of minutes, Sir.

Mr. Depnty-Speaker; There is ano
ther hon. Member from Kerala, Shri 
Iyyunni and he may be given two 
minutes.

Shri C. E. Iyyunni  (Trichur):  Mr. 
Deputy-Speaker, Sir, since I cannot 
have any more chance to speak in 
Parliament, I take this opportunity to 
wish the Red Party that is coming in 
our State, well. The reason for wishing 
it well is this.  There has been a 
general election  which  was  very 
strongly contested by all the parties in 
the State and finally the victory  has 
gone to the Communist Party.  There 
is no doubt that in the minds of the 
voters there must be certain convic
tions why, they have voted for  the 
communists in large numbers.  There 
is no denying the fact that the admi
nistration there was not conducted in 
a way satisfactory to the people  or 
conducted upto a standard which  is 
desirable.

It is true that the P.S.P. came to 
power and the Congress also came to 
power.  If the opportunities that were 
allowed to these two parties were uti
lised in the way in which they ought 
to have been utilised, I have not the 
slightest doubt that the voters would 
have given the verdict in favour of 
the Congress or the P.S.P.  The rea
son \vhy they have not given it, in 
my opinion, is that the administration 
there was not up to the standard.  It 
is true that in other States also the 
same conditions prevailed.  But, in 
Travancore-Cochin or the new Kerala 
State, there is a great deal of diff
erence. There is no State in the whole 
of India, where in proportion to the 
area, there are 21 daily newspapers. 
In Travancore-Cochin alone which is 
only about 14,000 sq. miles, more than 
61  per cent of the  population  are 
literate.  It is not easy for anybody, 
however trained ,he may be, to go and 
speak  to them  in a  manner which

28 MARCH 108?



123$  Demand* for MARCH 1957  Grant* on Account— 1226
Kerala

[Shri C. R. Iyyunni ] 

will appeal to them unless it is proved 
or verified by the situation today. 
People gloat over the glory of the past. 
It is good.  But what is the present 
position of Government there?  That 
is what the ordinary man will look at; 
and the ordinary man knows because 
he is a man who is always reading 
newspapers.  If Government does not 
come up to the level he expects, he 
will give the verdict that has been 
given now.

1 need not say anything as to how 
the administration has been carried on 
except to say that it t̂as not up  to 
the standard.  As a matter of fact, I 
cotne from that part of Kerala which, 
about 50 years ago, was extolled as a 
model State of India, Cochin, by no 
les3 a person than Lord Curzon who 
was then the Viceroy.  He said that 
it was a model State.  We were being 
governed under such conditions. But, 
after  integration  our  position has 
considerably deteriorated and there is 
no wonder the Government has been 
mismanaged.

Mr. Deputy-Speaker:  I am afraid
this analysis may take long and I am 
going to ring the bell.

Shri C. &. Iyynnni: I am not going 
to take much of the time.

Mr. Deputy-Speaker: I have to ring 
the bell just now.

Shri C. It. lyyuuni: I wish the party 
that has been given the opportunity 
to form a government there to conduct 
Itself properly so that people in the 
country may be benefited.

There are so many points on which 
I might say something as Shri Thomas 
tpld us. For example, we were having 
plenty ol medicines and we had plenty 
of institutions there.  But, now, if a 
patient goes to the hospital, he must 
go there with all the medicine that 
1b necessary so that he may get the 
treatment.  That is what is generally 
being done.  The doctor  says: you 
bring  such and  such  a thing; even 
Cotton  as Shri  Thomas  suggested. 
Certainly, that is very painful.

There are many thing*  which we
can bring to the notice of the Govern
ment now because there is the Presi
dent’s rule.  Otherewise, we will have 
to make all these appeals there in the 
local Assembly.  So, I would like to 
request the Government to be formed 
there that they must be fair to all 
parties, to all sections and to all areas 
without showing any sort of discrimi
nation.  If they conduct  themselves 
properly, my feeling is they might 
continue there for some time.

But there is considerable difficulty. 
It has been suggested that they do not 
do anything with regard to religious 
freedom.  But that is not correct.  If 
they are not to be guided by what is 
being done in China or Russia then, 
certainly, I have no complaint.  That 
may be all right.  But if they were 
to depend on what is being done by 
Communist  Governments  elsewhere, 
then there is a certain amount of......

Mr. Deputy-Speaker :These declara
tions and professions as well as the 
fears need not be stated here.

Shri C. R. Iyyunni; I am thankful 
to you, Sir, for the opportunity given 
to me.

Mr.  Deputy-Speaker:  Does  Shri
Keshavaiengar still want to speak?

Shri Keshavaiengar: You have been 
so indulgent to other hon. Members. 
I do not think why you should make 
any exception in my case.

15 hrs.

. It is a very gratifying to note that 
very recently I have been able to see 
our communist friends feel delicate for 
the first time about the position they 
are placed in.  We see the  gradual 
growth of responsibility that is coming 
in on them. «

Even our Constitution envisages a 
federal government  and we  were 
almost  having  an  administration 
tantamount to a unitary system  of 
government on account of the con
venient fact that we had the  woe
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party in power in all the State*.  I 
am sure that there is a mixture  of 
both good and  bad in this  world 
everywhere, and I feel there is some 
good in it although  the  Congress 
Party has failed and the Communist 
Party has succeeded in a  State.  It 
affords a wonderful opportunity  to 
demonstrate to the whole world that 
even both these  governments  can 
co-exist.

Mr. Deputy-Speaker: We will sub
stantiate the principle of co-existence 
here!

Shri Keshavatencar: So far as  the
question of fisheries is  concerned— 
Shri Nayar referred to  it, I think—I 
am sure they will endeavour  their 
utmost to improve the harbour,  of 
course, without detriment to the poor 
fishermen who have complained about 
the nearness of the activities of the 
Norwegian Government.  I hope they 
will try to improve the harbour, catch 
big fish and distribute it to  other 
parts of India also.

One other matter I would like to 
refer  to  is  about  High  Courts 
and Shri Nambiar has tabled a cut 
motion No. 29 in regard to this. Even 
though it may be a little  out  of 
placc, I would like to have an ex
planation from the hands  of our 
Minister as to why matters connected 
with  the High  Courts of  several 
States are neglected.  I may be per
mitted to state that although months 
have passed,  the  appointment  of 
judges to the High Court of  Mysore 
has not been done.

Mr. Depnty-Speaker: Is it for this 
purpose that the hon. Member wanted 
some time?

Shri Keshavakmffar: I  wanted  to 
have this opportunity to snatch an ex
planation from the hon. Minister on 
this question.

Mr. Depnty-Speaker: But not when 
the Kerala Budget is under discus
sion.

Shri Keribavaiengar: That is all  I 
nave to say.

'1227 Demands for

The Deputy Minister  of  Labour
(Shri A hid All): With your permis
sion, Sir, I wish to give a brief answer 
to the remarks made by Shri  Nair 
with regard to his three cut motions.

So far as strikes are concerned, we 
never interfere with them so long as 
they are peaceful, although they have 
organised the strikes for so  many 
months together.  It is now for  the 
new government, which  is soon to 
come into power in Kerala, to  deal 
with them, and I hope they also will 
be able to carry out the  promises 
which they have given to the electo
rate.

About the cashewnut industry  and 
the  mineral  factories,  the  hon. 
Member himself knows that  these 
two matters went to the High Court. 
The application of the Act  to the 
cashownut industry has been declared 
void by the High Court in Travan- 
c ire-Cochin.  Also  about the  Tra- 
vancore Mineral  Concern, the  hon. 
Member himself went to the  High 
Court in Punjab and  the  decision 
given by that High Court was that 
what the Government did was right 
and that  his  contention  was  not 
maintainable.  Therefore, it is not 
right on his part to blame us now at 
least.

About the Minimum Wages Act, it 
has been already applied to the Tra- 
vancore-Cochm industry, so far  as 
the coir section also is concerned, as 
far back as in 1954.  Again  it  was 
revised, and Assistant Labour Com
missioner, Conciliation Officer, Labour 
Officers and others were  appointed 
and they were specially instructed to 
see to the strict enforcement of the 
Act m the coir industry and also to 
launch  prosecutions  wherever  a 
breach was noticed.

Hu Minister In the Ministry  of 
Home Affairs (Shri Datar): I would 
like to make a very brief reply to 
the various  points made  by hon. 
Members  in respect of their  cut 
motions.

The first relates to fisheries. So far 
as fisheries are concerned, I find that
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no inadequate attention is paid  to 
this important problem. The matter is 
receiving very careful attention,  and 
large sums of money have been pro
vided for in respect of the  different 
items.  Loans have'been given to the 
fishermen’s co-operative societies, Rs.
14.000 has already been given,  and 
another Rs. 35,000 is going  to  be 
given.  Fishery requisites are  being 
supplied to  them,  for which Rs.
75.000 has been, provided for.  Then, 
there have  been  the stocking of 
ponds with  fish,  construction  of 
breakwater along the coast,  intro
duction of ice plants and cold storages 
and also introduction of guide lights.

Lastly something was said  about 
the Indo-Norwegian project. It  has 
made some headway.  Under the pro
ject, 28 fishing boats were constructed 
for distribution among the fishermen. 
They were got trained in mechanisa
tion under the  project.  I  believe, 
therefore, that so far as fisheries are 
concerned, they are receiving the best 
attention possible from the authori
ties.

So far as the leprosy asylum is con
cerned, I find that large sums  are 
set apart for developing these centres. 
In the Budget for 1957-58, a sum of 
Rs. 1,91,000 has been provided  for 
increasing the number of beds in the 
leprosy hospital at Koratti and Noor- 
nad.  In addition, a sum of Rs. 1,50,000 
has also been included for  works 
relating to improvements of these two 
hospitals.  I may also point out that 
treatment for leprosy is being given 
on a very large scale and health edu
cation  imparted.  Some  subsidiary 
centres, for this purpose have been 
established in three places, and grants 
are being given so far as they  are 
concerned.  A considerable  amount 
has been set  apart for controlling 
leprosy in the various parts of  the 
State.

Something was stated about inade
quate  medical  equipment  in  the 
various hospitals.  I may point out

In thi« connection that the Plan pro
vision under the head 14edical’ in the 
State Government’s Second Five Tear 
Plan is Rs. 3.55 crores, out of which 
Rs. 74.71 lakhs has been propooad for 
the budget for 1957-58.  I am quite 
confident that this will provide the 
full equipment and medicine neces
sary.  I have before me. a long list of 
institutions, especially  leprosy,  T.R. 
and other voluntary  institutions, to 
which grants have been made by the 
State—the total amount comes to Rs. 
2,45,000.

Something was stated about  the 
pay of professors in the University. 
This question was discussed  on a 
former occasion, and it was pointed 
out that a Pay Commission had been 
appointed and their recommendations 
were under  consideration.  It  has 
been published in, yesterday’s  papef 
that the pay scales have been revised 
so far as university professors  are 
concerned.  There are private col* 
leges run by non-official or private 
agencies in Kerala.  In fact, I visited 
two of the biggest colleges in Kerala 
and I found that they did not receive 
any grants at all from the Govern
ment. That is a matter which has to 
be looked into by the new Govern
ment. I was wondering why in the 
budget provision has not been made 
or could not be made for giving some 
grants to very good private or non
official colleges. In some colleges, the 
number of students is about 2,000 or 
1,800.  But it is a question of finan
cial commitment, and I would  not 
like to bind the  new Government. 
That is a question which  will be 
considered, 1 think, by the new Gov
ernment.

It will, however, be difficult for the 
State Government to contribute  to 
the pay of the staff of private insti
tutions.  That is a question  which 
should be taken up by the college* 
or private institutions with the new 
Government.

So far as overhead expenditure  is 
concerned, I believe  it is  within
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limits. A complaint was mad*  that 
time were a large number of officers 
in Malabar from the Madras  State. 
That is not correct  It will be noted 
that Malabar, which was formerly in 
the Madras State, has been  taken 
over into the Kerala State, and that 
is the reason why a number of offi
cers must have come here.  After all, 
when there is a new  Government, 
sometimes there is a need for taking 
in very efficient officers so  that  the 
whole administration could be placed 
on a very sound footing.  It will not 
be correct to say that Madras officers 
are too many in Kerala. In fact, hon. 
Members will agree that even now, 
there are a large number of  Kerala 
officers, that is, officers belonging to 
the Kerala State, who still continue 
in the Madras State.  A similar ques
tion was raised and the Chief Minis
ter there, I remember, answered that 
some of them will continue because, 
after all, the administration has to 
be carried on, and officers who remain 
there are equally efficient like those 
who have been taken over by  the 
Kerala State.

The hon. Member said  something 
about prohibition.  It ig enforced  in 
the whole of the Malabar area but in 
Travancore-Cochin area, it is enforced 
only in certain taluks. It was the idea 
to extend it gradually in view of the 
fact that the Government could  not 
afford to  lose the excise  revenue 
which was sizable.  The adoption of 
uniform policy for the whole State is 
for my hon. friends belonging to the 
new Government to consider. Prohi
bition is one of the important points 
on which all of us ought to  agree. 
There are certain States where pro
hibition is working; in our opinion, 
effectively.  Some months  ago  a 
committee was appointed  by  the 
Planning  Commission  which  laid 
down the stages according to which 
prohibition has to be put to operation. 
It Is a matter for the new Govern
ment to consider whether they would 
implement it or whether they would, 
for the sake of some revenue, follow 
a policy of not having  prohibition 
it all. It is a question to be seriously 
considered by the Government with a

full sense of responsibility. We have 
got as one of the Directive Principles 
that prohibition has to be established. 
If it is going to be a success any
where in the world, it must be only 
in India...

Mr. Depaty-Speaker:  Are  there
many other points?

Shri Datar: One or  two.  I am 
finishing.  One hon. Member said that 
the population of the  Anglo-Indians 
was 2,000 in Kerala.  It is 15,000.

Shri N. Sreekantan Nair: Shri Frank 
Anthony said so yesterday.

Mr. Deputy-8peaker: He  ignores
certain sections.

Shri Datar: According to the census
figures, it is 15,000.

Shri Nambiar: He excludes faran- 
ffis.

Shri  Keshavaiengar:  One  word
about the Judges.

Shri Datar: I am not called upon
to answer on that point.

Mr. Depnty-Speaker: Mysore could 
not be discussed here just now.  No 
answer could be grven to that Now, 
have I the permission of the House 
to put all the cut motions together?

Dr. Rama Rao: Except the ones that 
had not been moved.

Mr. Depaty-Speaker: Nos. 1 to  H, 
12, 13, and 15 to 2fl had been moved.
I shall put all these cut motions to 
the vote of the House.

The cut motions were negatived.

Mr. Deputy-Speaker: The  question
is:

“That the respective sums  not 
exceeding  the  amounts  shown 
in the third column of the Order 
Paper, be granted to the  Presi
dent,  on account,  out of  the 
Consolidated Fund of the  State 
of, Kerala, to defray the charges 
which will  come in course  of
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payment during the year ending 
the sist March, Its* in respect 
of  the  following  heads  oi 
demand* entered in the  second 
column thereof:—

Demands Nos. I to XLtV

The motion was adopted.

[The motions  for  Demands  for 
Grants on account in respect of the 
State of Kerala which were adopted 
by the Lok Sabha are  reproduced 
below—Ed.]

Dim and No. I—Agkicultural Income 

Tax and Sales Tax

“That  a  sum  not  exceeding 
Rs. 4,55,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 3ist March, 1958 in respect of 
‘Agricultural Income  Tax  and 
Sales Tax’.”

Demand No. II—Land Revenue

“That  a  sum  not  exceeding 
Rs. li,06.<>00 be granted  to  th; 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31."-t Ma'‘ch, 1958 in respect of 
‘Land Revenue’ ”.

Demand No. Ill—Excise

“That  a  sum  not  exceeding 
Rs. 4,76.u' 0 be  granted  to  th'. 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st i.Iarch, 1958 in respect cf 
Excise’ ”.

Demand No. TV—Stamps

"That  a  sum  not  exceeding 
Rs. 1.03,000 be  granted  to  th* 
President, on account, out of the

Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 In respect of 
Stamps’".

Demand No. V—Forxst

‘That  a  sum  not  exceeding 
Rs. 25,12,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect af 
Forest*

Demand  No. VI—Registration

“That  a  sum  not  exceeding 
Rs. 5,06,000 be  granted  to  thft 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st Match, 1958 in respect of 
‘Registration’

Demand No. VII—Taxes on Vehicles

“That  a  sum  not  exceeding 
Rs, 3,03.000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st Mai«_h, 1958 in respect of 
‘Taxes on Vehicles’ ”.

Demand No. VIII—Irrigation

"That  a  sum  not  exceeding 
Rs. 4,52,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 19S8 in respect at 
Irrigation’ ”
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Sbmaxd No. IX—H*am or  States, 
linqama, Secretatriat and Attached 

Omca 

"That  a  sum  not exceeding
Ra. 1 ft,65,000 be  granted to  the 
President, on account, out of the 
Consolidated Pond of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Heads of States, Ministers, Secre
tariat and Attached Offices’

Demand  No.  X —State  Legxslatuhe

‘"that  a  sum  not  exceeding 
Rs. 1,44,000  be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Keralâ  to  defray  the  charges 
which will  come  in course  of
payment during the year ending 
on 31st March, 1958 in respect of 
*51816 Legislature’ ”.

Demand No. XI—Elections

“That  a  sum  not  exceeding 
Rs. 10,00.000 be  granted  to the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in course  of
payment during the year ending 
on 31st March, 19S8 in respect of 
‘Elections’ ”.

De m an d No. XII—District  Ad m in is
tration and  Miscellaneous

“That  a  sum  not  exceeding 
Rs. 12,60.000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in course  of
payment during the year ending 
on 31st March, 1958 in respect of 
‘District Administration a.id Mis
cellaneous* ”.

Demand  No. XIII—Administration 
or Justice

“That  a  sum  not  exceeding 
Rs. 14,79.000 be granted  to  the 
President, on account, out of the 
Consolidated Fund, of the State of

Îrala,  to defray the  charges
which will come  in  course of
payment during the year ending 
on 31st Match, 1958 in respect at 
•Administration of Justice'”.

Demand No. XIV—Jaxls

•That  a sum  not  exceeding
Ra 5,00,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  ot
payment during the year ending 
on 31st March, 1958 in respect of 

•Jafto’"

Demand No. XV—Police

••That  a sum  not  exceeding
rs 40,39,000 be granted  to  the 

-un 'uucourti., -otfi tA. Hut 
C0fisolidated Fund of the State of 
Kerala,  to  defray  the  charges 
wt»ich will  come  in  course  of 
payment during the year ending 
on 31st Match, 1958 in respect of 
•police’ ”

Pemand No. XVI—Scientific 
Departments

'‘That  a sum  not  exceeding
rs, 1,06.000 be  granted  to  the 
president, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
wj»ich will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
•Scientific Departments’ ”.

remand No. XVII—Education

•‘That  a sum  not  exceeding
rs, 214,29,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray the  charges 
wl,it-;i will  come in  course  of
payment during the year ending 
on 31 t March, 1958 in respect of
•Education’ ”.

Pemand No. XVIII—Medical

•‘That  a sum  not  exceeding
rj, 51,19,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State at
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Kerala,  to  defray  the  chargee 
which will  com*  in  course  of 
payment during the year ending 
on 31st March, 1988 in respect of 
'Medical’

Demand No.  XIX—Public  Health

“That  a * sum  not  exceeding 
Rs. 42,58,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Public Health”’.

Demand No. XX—Agriculture

“That  a  sum  not  exceeding 
Rs. 24,98,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Agriculture’

Demand No.  XXI—Rural  Develop
ment

“That  a sum  not  exceeding
Rs. 18,56,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘■Sural Development’ ”.

Demand No. XXII—Veterinary

“That  a sum  not  exceeding
Rs. 4,09.000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
erfeich will  come  in  course  of
payment during the year ending 
it 81st March, 1958 in respect of 
‘Veierirnry' ’’.

Demand No. XXIII—Co-operation

“That  a sum  not  exceeding
Rs 5,58,000 be  granted  to  the

President, on account, out of t)» 
Consolidated Fund of the State of 
Kerala,  to  defray  the  rharfSi 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Co-operation*".

Demand No. XXIV—Industries

“That  a  sum  not  exceeding' 
Rs. 47,94,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Industries’ ”.

Demand No. XXV—Labour and Mis 
ckllaneous

“That  a  sum  not  exceeding 
Rs. 21,14,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st It.arch, 1038 in respect of 
‘Labour and Miscellaneous’ ”.

Demand No. XXVI—Civil Works

“That  a  sum  not  exceeding 
Rs. 83,82,000 be granted to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Civil Works’

Demand No. XXVII—Electricity

“That  a  sum  not  exceeding 
Rs. 24,59,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Electricity’
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on 3lrt March, 3958 in respect o. 
Transport Scheme*’

That  a  mm  not  exceeding 
Hg, 26,00,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31't March, 1953 in respect oi 
‘Pensions' ”.

Demand No. XXIX—Stationery and 
Printing

“That  a  sum  not  exceeding 
Rs. 9,94,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 3?sf iiareh, 1858 in respect of 
•Stationery and Printing’ ”,

Demand No. XXX—Miscellaneous

“That  a  sum  not  exceeding 
Rs. 7,14,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
'Miscellaneous'

Demand No. XXXI—Community 
Development Projects

“That  a  sum  not  exceeding 
Rs. 24,82,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1358 in respect of 
‘Community  Development  Pro
jects’ ”.

Demand No. XXXI!—Transport 
Schemes

“That  a  sum  not  exceeding 
Rs. 45,53,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of

Demand No. XXXHI—Capital Outlay 

on Irrigation (Commercial)

“That  a  sum  not. exceeding 
R*- 31,83,000 be granted  to  the
President, on account, out of the 
Consolidated Fund of the State t*f 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 3ist Maich, 1958 in respect 
‘Capital Outlay on Irrigation (Com
mercial)’

Demand No. XXXIV—Capital Outlay 
on Irrigation  (Non-Commercial)

"That  a  sum not  exceeding
Rs. 19,16,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will come  in  course  of
payment during the year ending 
on 3ist lxlarch, 1958 in respect of 
‘Capital  Outlay  on  Irrigation
(Ncm-Commercial)’ ”.

Demand No. XXXV—Capital Outlay 
on Public Health

“That  a  sum not  exceeding
Rs. 27,08,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kei-ala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 3ist March, 1958 in respect ot 
‘Capital  Outlay  on  Public 
Health’ ”.

Demand No. XXXVI—Capital Outlay 
o»j  Agricultural Improvement

“That  a  sum  not  exceeding 
Rs.  19,000  be  grantea  to  tne 
President, on account, out of tne 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31 «t March, 1858 in respect of 
‘Capital Outlay on  Agricultural 
Improvement’



3* StABGB 1MT Grantt on AeeoWtt—  not 
Kerala

Dzmakb No. XXXVII—CwprrAi out
lay os imnmRUt, Development

That  a  sum  not  exceeding 
Ra. 33,56,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State at 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year aiding 
on 31st March, 1958 in respect ol 
Capital  Outlay  on  Industrial 
Development'

ZJeMCanb No. XXXVIII—Capital Out
lay on Civil Works 

"That  a  sum  not  exceeding 
Rs. 67,70,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
'Capital Outlay on Civil Works’

Demand No. XXXIX—Capital Outlay 
on Electricity Schemes 

“That  a  sum  not  exceeding 
Rs. 77,49,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come in course  of
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital Outlay  on  Electricity 
Schemes’

Demand No. XL— Capital Account
of Other Works Outside the Revenue 

Account 

“That  a  sum  not exceeding
Rs. 3,30,000 be  granted  to  the
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come in course  of
payment du’ing the year ending 
on 31st March, 1958 in respect of 
'Capital Account of other work* 
outside the Revenue Account' ”.

Demand No. XLI—Capital Outlay on 

Transport Schemes

ij4I Demands for

President, oh account, but of Ufa* 
Consolidated Fund of the State et 
Kerala,  to  defray  the  charges 
which will  came  in  course at 
payment during the year ending 
on 31st March, 1958 in respect  f 
‘Capital Outlay  on  Transport 
Schemes’ ".

Demand No. XLII—Commuted Valus 
or Pensions

“That  a  stun  not  exceeding 
Rs.  19,000  be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Commuted Value of Pensions’".

Demand No. XLIII—Capital Outlay- 
on State Schemes or Government 

Tradinq

"That  a  sum  not  exceeding 
Rs. 22,32,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital Outlay on State Schemes 
of Government Trading’ ”.

Demand No. XLIV—Loans and 
Advances by the State Government

“That  a  sum  not  exceeding 
Rs. 27,07,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charge* 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Loans and Advances by the State 
Government' ”,

“That  a  sum  not  exceeding 
Rs. 3,50,000 be  granted  to  the




